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Central Admini ctrative Tribunal
Principal Benchf New Oalhi,

RA-165/ 94 in OA-224 6/92,^1?^ 171/94 in OA-1601/92
and nA-172/94 in OA- 2418/92.

N eu Delhi this, the Oay of Way» 1994,

Hcn'ble Wr, Dustice S, K, Ohaon, Vi ce-Chairman(D)
Hon'ble Wr, B.M. Ohoundiyal, Wember(A)

RA-165/94 in CA» 224 6/9 2 t^A-171/94 in 0A~ie0l/92 i
RfUl7 2/9f in OA-2418/9Si -

5«cr«t»ry^
let-r y i '

Shal
Delhi.'

2. The Chairman,
Central Water Commission,
Seua Bhavan, R.K, Puram,
Neu Delhi.

3, The Executive Engineer,
Central Stores Oiun.,
Central Water Commission,
R.K. Puram, Neu Delhi,

(through Sh. 9og Singh)

RA-165 / 94 in OA-224 6/9 2

Shr i Dayant Kumar Pathak,
S/o Sh, Kusheshuar Pathak,,
Assistant Electrician,
Central Stores Divn, ,
Central Water Commission,
West Block 1, Wing No,4,
2nd Floor, R.K. ^Pur am,
Neu Delhi,

RA-171/94 in OA-1601/92

Shri Rajesh Kumar Saini,
S/o Shri Vaar Sain Saini,
Uerkcharged Kh.-jllasi,
under Executive Engineer,
Central Stores Division,
Central Water Commission,
West Block No.1, Wing No.4,
2nd Floor, R.K. Puram,
Neu Delhi.

RA-17 2/94 in OA-2418/9 2

ver su s

Review Applicants/
respondents in OA.

Respondent in RA/
applicant in OA.

Respondent in RA/
applicant in OA

1. Shri Raj end er Sharroa,
s/o Sh, Bhaguan Sharroa,
Carponter, Central Stores Divn,
Central Water Comroissien,
West Block No.T, Wing No,4,
2nd Floor, R.K, Puram,
Neu Delhi. ,
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2, Sh, Raju Kashyap,
S/o Shri Nikka Ram,

3, Sh, Oa/a Ram,
5/0 Sh, Ganga Ram, ^

4, Shri Dali Singh,
S/e Sh, Bhup Singh,

5, Shri Gir i Raj,
S/o Shri Miohri Singh,

6, Shri Bijondra,
S/t Sh, Tota Ram,

?» Sh, fLa^i^Kumar JB,
S/o Sh, Hardov

6, Sh, Udal Kumar,
S/o Shri Kurukul,

, _

Rospondents in RA/
Applicants in OA.

VSerial No. 2 to 6 working in Central Stores
Div/n,, Central Uater CQmmi8sion,R, K, Pur am.
New Delhi.)

ORDER (BY CIRCULATION) ^
delivered by Hon'ble Mr, B,N, Dhoundiyal, nember(A)

I

These review applications have been filed

by the resnondents againsc the common judgement delivered

on 10,02.94 in 0, A. No 8. 223, 884, 1601, 224 6 & 2418 of

1992, The following directions uer e given:>

(i) the respondents shall prepare a scheme
for retention and regularisation of
Casual Labourers employed by them. This
scheme should take into account the regular
pests, that can be created, taking into
account the fact that even if particular
scheme is completed, new schemes are launched
every year. An assessment of the regular
pests that can be created en this baeie
should be made, for r egulari sation, all
those, who have completed 240 days service
in two consecutive years, should be given
priority in accordance with their length
of service;

(ii) Those, who have complete 120 days of service
should be given temporary status in accord.

, ance with the instructions issued by the
department of personnel from time to time.
After completion df the required period of
service, they should be considered for
regular! sation*
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(iii) Adhoc/t«rnporary •mployeas should net bo
J^oc/tamporary oraoloyoasand should ba rotained in praforanca to

tnoir juniors and outsldars;

(iv) Such a schoma shall be submitted by tho
respondents for scru.tiny of this Tribunal
within a period of throa months from the
date of communication of this order bv the
petitioner to them.

The revieu applicants claim that though tho
A^gnod order is^bMn pa^d

people surplus. It is their contention that due to

financial constrainst and completion of works in hand
U/C staff under different categories from both Central
Store Division as well as Planning Division are likely
to be rendered surplus after 31.3.1994. It has also been
mentioned that the Ministry of Finance has emphasised
surrender of 10^ ef existing post under U/C Estt. also,
for declaring 10^ post on U/C astabli shmen-t. They have
stated that due to financial constraints and lack of
schemes, the applicants were not entitled for any re-
gularisation of their services.

, There is nothing in these directions which
f=rc„ thB r.vl,u .pDlIcnt, to r.gul.rlo, cu.l
in tn. .bsonce of ony post. The, c,„ fke Into account
the latest position regarding the projects uhich are '
continuing and reach the conclusion that no .or. regular |
post can ba created. The second dicectdon only relates 1
to i»ple.entation ef the decieion of the Deptt. ef
Personnel regarding temporary status being glu.n to
casual uorkers uho haue uorked for 12n days. Certainiy
it cannot be accopted that the applicants will not i.plL.nt
their own orders. The direction No. 3is bas«) on aw.ll

it/



^6

_ 4 -

established principle.

Ue, therefore, hold that no error apparent on

the face of judgement has been brought out in the revieu
applicetions, uhijih hereby dismissed. It ie reiterated
that a scheme mtepared in the Uqhb of these directions,

shall be presented for scrutiny to this Tribunal within

the stipulated time,

;hl-< |̂«3Br bs placed on
three files.

(B.¥. OHCUNOIYAL)
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